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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
	

HYDERA BAD 

BENd-tAT 	: 	HYDERABAD 

D.A. No.565/1990. 

BETWEEN 

A.V. Subrimanyam 

Vs. 

The Accountant General, 
Audit, I 
Andhra Pradesh, 
Hyde ra bad. 

Date of rer:7.9.1990 

Applicant 

The Comptroller & Auditor General 
of Indié, 10, pahadur Shah Jafar 
Marg, New Delhi. 	 Respondents 

APPEARANCE 

For the Applicant 	: 	Shri I. Dakshinamurthy, Ad 

For the Respondents 	 Shri G. Parameshuara Rao, 
Standing Counsel for A.G., 

C DR AN 

THE I-JON'BLE SHRI B.N. JAYASIMHA, VICE CHAIRMAN 

THE HON'BLE SHRI D. SUYA PAD, NEMER (JUDICIAL) 

(Judgement of the Bench delivered by Shri B.N.Jayasimha) 
Hon'b].e Vice Chairman 

This is an application filed by a Clerk in the office 

of the Accountant General, A.P.,, Hyderabad. He seeks qué-. 

shin6 of orders of the second respondent communicated in 

lettbr No.AG(Ac)I/Aamn II/3-3/Vol.IJI/396 dt.31.7•1989 and 

(Contd....) 



- 	 —2— 	

: 

to hold that the applicant is eligible for writing 

the Departmental Examination for Auditors in Feb.1989 

and direct the respondent to declare the result of 

the Examination held in Feb.89 with consequential 

benef its. 

2. 	We have heard Shri I. Dakshina ilurthy, learn9d 

counsel for the applicant and Shri C. Parameshwara Rae, 

Standing Counsel for the respondents. 	The facts of the 

case are similar to the case of the applicant in O.A. 

N0.968/89. 	Shri parameswara Rao states that following 

the decision in 0.A., No6969/89, the results of the 

Examination have been declared and the applicant has 

also been declared to have passed the Examination: 

Following the judgemànt in that case, we allow the appli—

cation and direct. the reápondents to place him below the 

Group '0' and give him promotion in accordance with the 

ranking so given; 	The applicationr is disposed of; 

as the applicant has already received the benefit. 

(s.w. JAVASINHA) 	- 	 (D. SIJRYA RAn) 
VICE CHAIRMAN 	 IIEMBER (JUDICIAL) 

Dictated in the open court 
Dated 7th Sept., 1990. 

2wDy.Registrar(Judl) 
To 

The Accountant ueneral, Audit—I, A.P.,Hyderabad. 
The comptroller & Auditor General of India, 10, 

['Wa Bahadur hah Jaf ax Marg,New Llhi 
One copy to Nr.I.DakshinamurtY, Acivocate 

10-1-18/2 5, zihyamnagar, iiyderabad-4. 
One copy to Mr.G.Parameswar Rao, btanding Counsel for A.G., 
One spare copy. 

pvm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDEWBAD BENCH AT HYEtPABAD 

THE HON 1 JLL MR.BN .JAYASIttIA : V.C. 

AND 

THE HON t BLE MR. D.SURYA RAO:MEMBER(d) 

AID 
THE HON'BLE MR.J/NARASINHA MURTY:M(J) 

dND 
THE HLN'BLE MR.h.BALASUBPAMANIAN:M(A) 

DATE: 

tnETVJ uw ME NT: 

i.AZIR.1'C2A/No.

T.A.— 

O.tNo. 

Admitited and Interim directions issued 

All oe d. 

Dis4ssed for fau1t. 

Disr4isse&as withdrawn. 

Di 5ksi. centfal -'I 

I 
Disposed of with 41r7'ttlOfl. 

BM) BENCW 

	

No order as to co sgyDE A 	_______ 




